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resulted as per Annexure~l1 in the
penalty of withholding of promotion
for f:ive years on the gound that
the proceedings are vobid ab. initio,
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'Respondents,

9.9.1995, This is a statutory appeal
pending before the D.R.M. The very
purpose ©of filing the appeal was to

seek relief from the penalty of withhold
of promotion for five years. There is no
stay of that order and consequently thred
out of five years have passed.without.
any remedy to the applicant.

This Original Application, on
hearing the learned counsel for the
applicant, can be disposed of by issuing
& direction té the D.R .M. (Respondent No.
The DeReMs is hereby directed that he |
shall dispose of the appeal preferred

vide Annexure-2 to this Application withjn

a period of six weeks from the date of
receipt cf the order. Considering the
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touched the very roots of the case, the
D.ReM. is 23150 directed to afforgng
personal hearing to the applicant/after
hearing him, he shell pass a2 reasoned
order.

With this direction this Application
is disposed of at the admigsion stage
itself,

Hand over a copy of the order to
the petitioner's counsel.

Applicant's counsel secks permission
to serve notice by Ydusti) hand on the
He is permitted to do so.
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